WP(C). No.191/2014

BEFORE
THE HON’BLE MR. JUSTICE T NANDAKUMAR SINGH

02.06.2015

This hearing will continue on Monday (08-06-2015).

JUDGE

S.Rynjah



WP(C) No.334/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

As prayed for, list this case on 09.06.2015.

JUDGE



WP(C) No.177/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015
As prayed for by the learned counsel for the petitioner passed
over this case for the day.

Prayer is granted.

Hearing of this case shall continue tomorrow (03.06.2014).

JUDGE



MC(WP(C)No.112/2015
In WP(C) No.77/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

Heard Mr. VGK Kynta, learned senior counsel assisted by Mr.
KK Khongjoh, learned counsel appearing for the petitioners and Mr. ND
Chullai, learned senior counsel assisted by Mr. B Khyriem, learned counsel
for the respondents No.4 & 5.

This is an application filed by the respondents No.4 & 5 for
vacating or modifying the interim order dated 23.04.2015 passed in the main
writ petition i.e. WP(C)No.77/2015.

Mr. VGK Kynta, learned senior counsel appearing for the
petitioners prays for two weeks’ time for filing reply/affidavit-in-opposition to
the present misc. application.

Prayer is granted.

List this case on 17.06.2015.

JUDGE



WP(C) No.77/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015
As agreed to and prayed for by the learned counsel appearing
for the parties an attempt shall be made to dispose of this writ petition at the

Admission stage.
List this case on 17.06.2015.

JUDGE



WP(C) No.55/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

As prayed for by Mr. S Dey, learned counsel for the
respondents No.1-4, further three weeks’ time is granted for filing affidavit-in-
opposition.

Await service report for the respondent No.5.

List this case on 23.06.2015.

JUDGE



C.Pin. No0.3/2015

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

As prayed for by the learned counsel for the petitioner, further
three weeks’ time is granted for filing rejoinder affidavit.
List this case on 23.06.2015.

JUDGE



WP(C) No.169/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

Mr. R Jha, learned counsel for the petitioner contended that
under Section 11 of the Assam Rifles Act, 2006, the Commandant is not the
competent authority to remove, discharge or dismiss the service of the Sepoy
of the Assam Riflemen. He also contended that this Court i.e. Single Bench
and Division Bench in similar cases had already held that the Commandant
is not the competent authority to remove, discharge or dismiss the service of
the Riflemen under Section 11 of the Assam Rifles Act, 2006. One of the
copies of the judgment and order of this Court in the earlier cases is
furnished to Mr. K Paul, learned CGC appearing for the respondents. Mr. K
Paul, learned CGC is directed to take instruction as to whether the Assam
Rifles had filed any SLP against the said judgment and order of the Division
Bench of this Court wherein and where-under, the Division Bench of this
Court held that the Commandant is not the competent authority to remove,
discharge or dismiss the service of the Riflemen under Section 11 of the
Assam Rifles Act, 2006 to the Apex Court within a period of two weeks.

List this case on 16.06.2015.

JUDGE



WP(C) No.333/2014

BEFORE
THE HON’BLE MR. JUSTICE T. NANDAKUMAR SINGH

02.06.2015

As prayed for, list this case on 09.06.2015.

JUDGE



